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Shzarma, in 4
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to the respondents o reconzidar hiz case for appointmens on

compassionste grounds as also for a dirvection 2o give agpointment
‘ to him ¢o any suitakls Croup-C post.

2 I have hzzird the lsarnsd counssl for the pacrmies snd have

carefully peruszd the vecords.

2. Shiri Ram Iarsn Sharme was the fathsr of the applicant . He

was holding the poszt of Zection Superviacr in the office cf the

]

Chiaf Gensra

Manag

is

entitled ©o get appointment on compisslonate bhasis. It iz also
urged that the applicant i3 l2ading 2 miszecable 1:fz znd ke is
argent need of englovient to zastain himself.

4, Ths rzspondents have rzaisted this apirlicaticon. It is
stated Zy them that the represdsntation Annexure P-1 given by the
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er (Telzcommunicztion), ,ahen he died
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meis Yoz o,

s3minaticon from the 2eand of Eec:ndaLi Education
foi granmh of coanpazsiconates agpdintment £o the

and therzafbesr on 25,91 ot her reguest wag
1 dated 24.,7.22, The lzarnsd counsel £o

=1 D{fl

g loves and
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mother is totally

zacnmmini-ation,

wWas eja 2d on the conziderzticon that out »
deczazed government 2ecvant two SOnsd ware
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dezizion on £the representations made Ly the
12Y Was reyed o the applicant wide a
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actmunicat ion dated 2012093 (Annesuce [e=4 ),

tn

. S TE omust bz onoted at the very outzst that appointment on

aompasaionate uun“_ﬁer'*ionﬁ canind: e 2laim:zd as a2 makter of

right. Ths chjeckt of granking appointmernts
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grourds is €0 redesim the family in distrsse. 2n appoiakmsnt on

compaszionate griands can e mads in execepbional caszes when the

devartment iz satisfied that the condition of tha famil
indigent and the family needs imredizte finansial assitance. The
two eldaer brothers of the applicant are already emploved, There
iz no cogent evidence o L record o estahlizh tha%-tﬁe tvo

1,

‘D
J.a

Jer brovhers O

the iy mokher and Sovk .

servant has alrsady reczived the £ollowing benefits on his dzath ¢-

(1) Groaln Insuranse Scheme - RSO, 754 /- 1

(ii) Gratuity - PS.65,000/-
(1ii) Provident: Fund - Rs.15,340/-
(iv) P-L.I' - RS-l

1
(v) Lzava Lncashmant - B5.19,532 -

o
Y

s motlhsr 18 recziving R3.172687- pon. a3 fandly
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pension. The a2pplicant's case has alrzady been considsred by the

. . - . the
High Powsr Comulttes and it has been rejected QI gronings st aked
in the commanication datsd 4,11.93 (annerurs R=2). The applicant
the got married after/death of his father. The mzre fact that <he

elder hrotherz of the apnlicant wers ook given appointreEnt on

compazzionate basis dces not entitle the applicant to clzim the

same in case the family of the decsaszed is not in indigent

circumztances. This hensfit mannct e claimsd bw the aDy

mzrely on the ground that his two elder breothers are not sultably
e |

Memoloved or on the groand thab theie salaries are inadequats Sor

ol
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Y“hﬁ:ﬂ@lntainance cf thelr own familizs., Phe sister of <he agplic-an
- )

is alu=ady married.
Fo In view af the faztz staced above, it 2annok e =2aid that
g the condition of the family of ths delzazed is penuriouz. o give

a compassicnate asoointnent in the instant cazsz was the Jdizcretion
=

of che respondentz and 1E £hey have refused it on a2 consideration
=
St0u

all the relevant facta and cilrcumstances, this Tribapal would
not e justified in inflicting it upon them.
7. For the reaszons stated abovs, this applicaticon iz hereby

diasmizzed with no ocder a3 £o costs.




